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ACT No. XTIV or 1903.

Passep BY THE GoveRNor GEnBRAL oF Inpia 1v CouxoiL.

* (Received the assent of the Governor General on the 23vd
October, 1903.)

An Act to give effect to the Foreign Marriages
' * Qrder in Council, 1903. '

VWHEREAS it is expedient to give effect to the

Foreign Marriages Order in Council, 1903 ; It is
hereby enacted as follows :— ~

1. (I) This Act may be called the Indian Foreign
Marriage Act, 1903 ; ‘ _ ‘

(2) It extends to the whole of British India,
inclusive of British Baluchistan, the Santhal Par-
ganas, the Shan States and the Pargana of Spiti;
and . T ' ’

(3) Tt applies also to all British subjects and to
all servants of the King, whether British subjects or
not, in the territories of any Native Prince or State
in India. ' ‘

~ 2. (1) Notice in writing of a marriage which it is

intended to solemnize under the Ioreign Marriage 55 & 56
Act, 1892, may be given by one of the parties intend- Vict-o. 23.

ing such marriage, to— .

(#) a Marriage Registrar appointed under the xv of 1872,

Indian Christian Marriage Act, 1872, where
either of such parties is a person professing
‘the Christian religion;

(b) a District Magistrate, Chief Presidency Magis-
trate or Political Agent, where neither of
such parties is a person professing the

_ Christian religion : ’ |

Provided that the party giving such notice as

aforesaid shall have had his usual place of ‘abode for

not
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not less than three consecutive weeks immediately
preceding the giving of notice within the local limits
of the area for which the Marriage Registrar, Magis--
trate or Political Agent to whom the notloe is glven,
is appointed.

(@) Every notice glven under this section shall
state—

(a) the name, surname, age and profession of
condition of each of the parties 1ntend1ng
marriage ;

(b) the residence of each of them ;

(c) the time during which each of thém has dwelt
there ; and :

(d) the place in which the mtended marriage is
to be solemnized ;

" and it shall contain a declaration by the patty giving

the notice to the effect that he believes that there is -
no impédiment of kindred or affinity or other lawful
hindrance to the solemnization of the said intended
marriage.

(3) A copy ofevery notice glven under this section

~ shall be published by being affixed in some con-

spicuous place in the office of ‘the officer to Whom the
notice is g1ven.

+(4) On the expiration of four clear days after

wsuch notice as aforesaid has been published in the

manner prescnbed by sub-section (3), the officer to

-whom the notice is given, unless he is aware of any

impediment of kindred or affinity or other lawful
hindrance to the solemnization of the said intended
marriage, shall, on payment of such.fee (if any) as
the Governor General in Council may fix in this
behalf, furnish the party by whom the notice was
given, "with a certificate, under his hand and seal, to
the effect that the notlce has been s0 given and
published.
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